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 large  number  of  Muslims  from  Meerut  to
 Lucknow  This  15  the  month  of  Ramzan  and
 the  festival  of  Id  1  coming  |  have  received
 complaints  from  the  Muslim  community  that
 RSS  activists  are  making  preparations  to
 spark  off  Hindu  Muslim  riots  on  the  occasion
 of  Id  |  request  the  hon  Home  Minister  to
 issue  strict  directives  to  the  local  administra-
 tion  in  places  where  Musiims  live  in  large
 numbers  thatthe  RS  5  be  restrained  from
 starting  Hindu  Muslim  riots  (/nterruptions)

 SHRIDAUDAYALJOSHI  Canyoucite
 even  one  example  in  the  history  of  this
 country  when  the  RS  5  has  been  respon-
 sible  for  starting  Hindu-Muslim  riots?

 (Interruptions)

 13.09  hrs

 [MR  DEPUTY  SPEAKER  in  the  Chair

 (Interruptions)”

 MR  DEPUTY  SPEAKER  Whatever
 yOu  are  saying  Is  not  being  recorded  Please
 sit  down

 [English]

 Nothing  goes  on  record

 13.10  hrs.

 MATTERS  UNDER  RULE  377

 [Enghsh]

 (i)  Need toimpressuponthe  Andhra
 Pradesh  Government  to  intro-
 duce  Hindi  as  one  of  the  sub-
 jects  from  5th  standard

 SHRI  M  BAGA  REDDY  (Medak)  Sir,
 Hind  used  to  be  taught  ॥  all  the  schools  of
 Andhra  Pradesh  from  6th  class  for  last  sev-
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 eralyears  There  was  no  objection to  it  Allof
 ०  sudden,  the  Government  of  Andhra
 Pradesh,  in  the  year  1986-87,  changed  the
 system  and  introduced  Hindi  from  8th
 class,  instead  of  6th  class,  resulting  in  thou-
 sands  of  Hinditeachers  being  rendered  with-
 out  work  Further  recruitment  of  Hindi  teach-
 ers  was  also  completely  stopped

 Hindi  ७  our  national  language  tt  15  the
 duty  of  all  of  us  to  popularise  and  propagate
 tt

 |  request  the  hon  Minister  of  Human
 Resource  Development  to  advice  the  State
 Government  of  Andhra  Pradesh  to  introduce
 Hindi  again  from  5th  class,  instead  of  8th
 class  This  will  definitely  strengthen  the  na-
 tional  integration

 (ii)  Need  to  fix  separate  price  for  the
 dry  farming  produce

 SHRI  UTTAM  RATHOD  (Hingoli)  Sir,
 fixing  one  price  for  one  kind  of  agricultural
 produce  for  the  whole  country  15  detrimental
 to  the  interests  of  the  cultivators  of  dry  farm-
 Ing  vis  a-vis  the  cultivators  having  protective
 Irrigation  facilities  The  dry  cultivator  spends
 more  labour  and  money  but  gets  less  return
 The  cultivator  of  protective  irrigation  gets  a
 better  yteld  and  better  return

 There  are  areas  where,  tn  spite  of  going
 up  to  two  hundred  feet  deep,  water  1  not
 available

 It  is,  therefore,  proposed  that  the  price
 of  agricultural  produce  should  be  different
 for  the  dry  cultivators  enabling  them  to  1m-
 prove  their  economic  condition,  if  not  at  par,
 slightly  better

 (iii)  Need  to  impress  upon  NABARD
 to  continue  refinance  to  the
 Maharashtra  State  Cooperative
 Bank

 SHRI  PRAKASHBAPU  VASANTRAO
 PATIL  (Sangli)  Sir,  eighty  per  cent  of  the

 *Not  recorded
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 agricultural  credit  in  the  Maharashtra  State
 is  routed  through  the  co-operative  credit
 structure,  of  which  Maharashtra  State  Co-
 operative  Bank  is  the  Apex  Bank.  The  total

 amount  distributed  for  crop  loan  during  1984-
 85  was  Rs.  315  crores,  while  it  was  Rs.  565
 crores  during  1988-89  and  is  expected  to  be
 nearly  Rs.  625  crores  during  1989-90.  The
 State  Co-operative  Bank  has  satisfied  all  the
 eligibility  conditions  of  NABARD  in  obtaining
 tefinance.  The  NABARD  which,  after  a  long
 time,  had  begun  refinance  to  the  State  Co-
 operative  Bank  during  the  current  year,  has
 stopped  it  abruptly  towards  the  end  of  Janu-
 ary  1990,  objecting  to  the  State  Govern-
 ment's  scheme  of  lowering  the  rate  of  inter-
 est  to  six  per  cent  on  crop  loans  up  to  Rs.
 10,000.  The  State  Government  is  now  intro-
 ducing  a  scheme  of  production  incentive,  to
 be  operated  by  creating  a  fund  with  contribu-
 tion  from  the  State  Government  and  the
 Maharashtra  State  Co-operative  Bank.  The
 effect  of  stoppage  of  refinance  by  NABARD
 will  result  in  denial of  credit  to  a  large  number
 of  farmers,  and  agricultural  production,
 consequently,  will  suffer.  The  matter  has
 been  taken  up  with  the  Government  of  India
 but  no  action  has  been  taken.  |  urge  the
 Government  to  take  final  decision  soon.

 [  Translation]

 (iv)  Need  to  allocate  adequate
 funds  for  timely  completion  of
 Mohane  Reservoir  Project

 SHRI  UPENDRA  NATH  VERMA  (Cha-
 tra):  in  Gaya  district  of  Bihar,  under  the
 Mohane  reservoir  project  two  dams  and  one
 barrage  are  proposed  to  be  constructed  on
 Mohane  river  at  Armadag  and  Brandi.  The
 completion  of  this  project  will  provide  irriga-
 tion  to  80,300  hectares  of  land  in  Barachatti,
 Mohanpur,  Bodh  Gaya  and  Manpur  sub-
 divisions.  It  will  also  generate  30  MW  hydel-
 power  in  Armadag  and  provide  a  permanent
 irrigation  facility  in  Vdenas.  The  estimated
 cost  of  the  project  is  Rs.  127  crores.  The
 project  was  approved  by  the  Bihar  Govern-
 ment  during  the  7th  Five  Year  Plan.  Rupees
 one  crore  has  also  been  sanctioned.  The
 Central  Government  is  requested  to  allocate
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 required  amount  of  funds  for  the  completion
 of  this  project  within  the  8th  Five  Year  Plan.

 (v)  Need  to  sanction  electronic
 telephone  exchange  for
 Udaipur,  Rajasthan

 SHRI  GULAB  CHAND  KATARIA
 (Udaipur):  Udaipur  in  Rajasthan  is  a  place  of
 great  attraction  not  only  for  Indian  tourists
 but  also  for  foreign  tourists.  ।  is  also  an
 important  place  from  the  point  of  view  of  its
 mineral  wealth  and  industries.  Till  now  6900
 telephone  connections  have  been  given  in
 Vdaipur  and  an  equal  number  of  applicants
 are  on  the  waiting  list  since  1982.  In  Rajast-
 han,  Udaipur  comes  after  Jaipur  as  far  as
 income  from  telephone  connections  are
 concerned.  There  is  a  proposal  to  set  up  a
 cross-bar  exchange  to  increase  the  number
 of  telephone  connections  to  4000.  The  proj-
 ect  which  is  to  be  launched  in  1990-91  is
 likely  to  be  completed  by  1992-93.  It  is  also
 proposed  that  an  electronic  telephone  ex-
 change  will  be  provided  at  Udaipur  in  1992-
 93,  which  will  start  working  in  just  6  months.
 Keeping  in  view  the  needs of  the  city,  Udaipur
 should  be  provided  with  an  electronic  ex-
 change.

 (vi)  Need  to  raise  the  amount  of
 compensation  in  cases of  ster-
 ilisation  deaths

 [English]

 SHRI  MALINI  BHATTACHARYA
 (Jadavpur):  Sir,  according  to  data  supplied
 by  the  Health  and  Family  Welfare  Min  stry  in
 answer  to  an  unstarred  question  on  28-3-
 1990,  the  total  of  post-sterilization  deaths  in
 the  country  during  the  years  1986-87,  1987-
 88,  1988-89  was  1205,  1149  of  the  dead
 being  women  and  fifty  six  being  men.  An
 amount  of  Rs.  10,000/-  each  is  paid  to  the
 next-of-kin  of  those  who  die  due  to  steriliza-
 tion  operations,  as  compensation.

 While  it  is  true  that  the  Government  has
 stated  that  certain  precautionary  measures
 are  being  taken  to  minimise  such  accidental
 deaths,  itis  extremely  unfortunate  that  such


